2407 Oral Answers [9MAY 1962 ] to Questions 2408

RAJY A S ABHA I may add, Sir, that Orissa Government
unlike some other State Governments has not
Wednesday, the 9th May, 1962/the 19th made any allocation from the land revenue.
Vaisakha, 1884 (Safca) But it has allowed 50% of the profits from the
sale of Kendu leaves (Bidi leaves) to the

The House met at eleven of the clock, Panchayati Raj institutions.]
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SHrt DEOKINANDAN NARAYAN: It is
100 per cent.
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SHRI DEOKINANDAN NARAYAN: 1
would like to tell the hon. Minister that it is
100 per cent, 25 per cent, for Gram
Panchayats and 75 per cent. for Zila
Parishads.
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SHRI SATYACHARAN: May 1 know
whether the Planning Commission has
suggested any uniform scheme in the matter
of allocation of funds to the States with regard
to Panchayati Raj?

SHRI S. D. MISRA: I have already replied
and I have already stated that this matter is
under the active consideration of the
Government of India and the Committee for
Resources is to be set up, which will go round
the States and find out the position and make
its own recommendations.

SHRI N. B. MAITI: May 1 know, Sir, the
allotment made by the West Bengal
Government from its land revenue or other
revenue for the purpose of development of
Panchayati Raj?

[ RAJYA SABHA ]

to Questions 2410

SHRI S. D. MISRA: Sir, as far as allotment
from land revenue is concerned, I have stated
that the West Bengal Government does not
give any land revenue to the Panchayati Raj
institutions. But it is giving a certain part of
some other things, cess, etc. and it is making
contributions from its other revenues.
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t[RATIONALISATIONOF TRUNK TELE-
PHONE CALLS

*339. SHRI NAWAB SINGH CHAU-
HAN: Will the Minister of TRANSPORT AND
COMMUNICATIONS be pleased to state:

(a) whether it is a fact that the charges for
trunk telephone calls are being rationalised;
and

(b) if so, in what manner they are being
rationalised and what are the advantages of
the new arrangement?]
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